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take up the matter with HSPL. That
is the last letter which we have re-
cetved from the Chief Minister of
West Bengal. We want to know whe-
ther this has been taken up with

HSPL.
Sardar Swaran Singh: As to what

Member knows more than I do, be-
cause I do not know what has been
received by the Chief Minister, but

s the basic question is comn-
cerned, it is quite obvious that Indian
Iron telling the workers that they
have been selected by HSPL is not
binding upon HSPL unless HSPL
have themselves accepted this and
have employed th~ particular num-
ber of workers that is mentioned by
the hon. lady Member. What is stated
by the management of Indian Iren
is not binding upon HSPL, because
HSPL are the authority to select the
ght type of suitable persons, and
they cannot accept any suggestion or
undertaking which may or may
have been given by the earlier
gement to the workers.
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Shri T. B. Vittal Rao: Could we
know many workers who were re-
trenched in IISCO were taken by
HSPL?

.'ll"l.l' Swaran Singh: That is con-

what is the figure? We cuuld not

BSardar Swaran Singh. Hindustan
Steel selected 471 skilled workers from
:‘:!ﬂ workers rendered surplus at

Shri Nagi Reddy: What was the
number of workers that wes rendered
surplus at Kulti?

Sardar Swaran Singh: The num-
ber was 778.

Mr. Speaker: Shri Prakash Vir
Shastri. Whaere is he? I think the
hon. Member was here. Was he not
there yesterday? If hon. Members
go on changing their seats, Shey
cannot catch my eye.

Fire at LAF, Signals Centre, Gurgaen

+

Shri Prakash Vir Shastri:
Shri Bhakt Darshan:

Will the Minister of Defence be
pleased to state:

(a) the loss sustained by Govern-
ment as a result of fire in the IAF.
Signals Centre in Gurgaon;

*481.

(b) whether an enquiry into this
incident was instituted by Govern-
ment; and

(c) 1if so, the findings thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). A Court
of Inquiry has been ordered to in-
vestigate the incident in accordance
with Air Force Rules The proceed-
ings have not yet been finalised. The
amount of loss sustained by Govern-
ment as a result of the fire and the
findings of the Court of Inquiry can-
not, therefore, be stated at present.
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Shri Joachim Alva; As a result of
the loss sustamned here and also of a
big conflagration that ook place dur-
ing the Palam Aerodrome incident,
may I know whether the Government
has reviewed the whole state of fire
fighting equipment in the Indian Air
Force Station, and whether the fire
fighting equipment there 1 as good as
the best to be found in any of the
best air forces?

The Minister of Deofence (Shri
Krishna Menom): In this particular
matter there was no question of using
the fire-fighting equpment The
building was built of inflamable mate-
nal duning the war and no fire-fighting
oqmpﬁxent could have saved this
place
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Mr. Speaker: Why so much of delay*

Sardar Majithia: A lot of investiga-
tion has to take place in this because
there 15 no question of sabotage Why
the fire took place, whether it 13 due
to deterizoration of certain wires or
some short circuit took place some
where, what 1s the cause of that—all
this 15 a technical matter, and it takes
some time
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Sardar Majfithia: In the statement
which I laid on the Table of the
House immediately after this accidemt
took place I had sa:d that the work
had started normally mmediately
after that

Mr. Speaker: Which institution has
taken over the work that was bemng
done by this? That was the question

Sardar Majithia: We had certama
stand-by equipment, and all the work
that was carried out by this station
was not interrupted .
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Sardar Majithia: That I am atrad
will have to wait till the court of en-
quiry findings come up to the Mina-
try

know

Shri M, R. Krishma: May [
whether the members of the enquiry
committee are all from the Air Force
or from the serves including the State
Government representatives?

rules, and if I am not wrong, they
would be Aur Force officers.
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Sardar Majithia: 1 do not think the
P. & T Department 15 associated in
this, because this 15 entirely an Aur
Force station

Shri V. K Krishna Menon: It would
be impossible to have other civilian
departments into thus because tlus is
conducted under the Air Force Regu-
lations, and penalties attach to them
if there 1s any negligence proved
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